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SHRI HAREKRUSHNA MALLICK
(Orissa): Sir, I would like the hon. Law
Minister to place in the House itself for a very
detaile<j discussion the real Terms of
Reference so that it may be easy for the Law
Commission to respond to the needs of the
time.

SHRI P. SHIV SHANKAR: Sir, in answer
to certain clarifications which have been
sought, I can only explain that so far a°® "
terms of reference are concerned, one of the
terms of reference which hag been inserted is
to examine the existing laws in the light of
Directive Principles of State Policy and to
suggest ways of improvement and reform and
also ty suggest such legislation as might be
necessary to implement the Directive
Principles and to attain the objectives set out
in the preamble to the Constitution. When I
say with reference to the Preamble to the
Constitution and the Directive Principles and
the laws to conform thereto, it takes care to a
great extent the socialistic policies also. This is
so far as my friend, Mr. Jha's clarification is
concerned.

On the clarifications sought by Mr. Yadav,
the first question which he asked me is
the caste composition. (Interruptions)

SHRI  NARASINGHA PRASAD
NANDA (Orissa) « There is N0 need to
mention about the castes. (Interruptions)

MR. DEPUTY CHAIRMAN: Scheduled
Castes and the Backward Classes should be
included. That i; the demand of the Member.

SHRI P. SHIV SHANKAR: When I said
composition, I wanted to explain with
reference to the question that wag asked; Mr.
Nanda should have objected at the time when
Mr. Yadav put the question.

Sir, he was particularly concerned about
some Harijan Members or the Tribals. I would
very much love if some good name; ,re passed
on to me for consideration.

(Interruptions)
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SHRI P. SHIV SHANKAR: I may assure the
hon. Members that if need arises w, would
expand the Law Commission. In fact; he has
also put me the question with reference to the
Judges appointed in his High Court. I say, in his
High Court, Sir, I have written letters and I have
said in this House and outside. Though, of
course, there had been some criticism about
that, Ihave written that it should not be
difficult for th, Chief Justices and State
authorities, namely the Chief Ministers and
the Governors to pick out in every High Court
persons  belonging to minority communities
and., backward classes, particularly belonging
to the Scheduled  Castes and the Scheduled
Tribes. (Interruptions). Some reaction from
certain chief Justices had been a little
unhappy but notwithstanding that I assure
this House that on my part I would not leav,
any stone  unturned to see that these classes
are represented and I would very much
welcome if the hon. Members—this may be a
title out of the way, but I would certainly make
this request—may be pleased to bring certain
proper persons to the notice of the State
authorities from whom I am asking the
recommendations, and they can in fit cases
pass on to me also those names, I will consider
those cases.

ANNOUNCEMENT RE. GOVERNMENT
BUSINESS FOR THE WEEK COM-
MENCING 7TH DEC. 1981

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI SITA RAM KESRI): With
your permission, Sir, I rise to announce that
Government Business i, this House during the
week' commencing 7th December, 1981, will
consist of:i—

(1) Further consideration and passing of
the Anti-Apartheid (United  Nations
Convention)
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Bill, 1981, is passed by Lok
Sabha.

(2) Considerat on. and passing of the
Indian Iron and Steel Company
(Acquisition of Shares) Amendmen
Bill, 1981.

(3) Considers" on and return of
the Be-d: Workers Welfare Cess (Ai
leidment) Bill, 1981, as passe by
Lok Sabha.

(4) Consideration and  passing of
the follow ag Bills, as passed
by Lok Sabha;

(a) The Cin-- Workers and Cinema
Thea're Workers (Regulation of
Employment) Bill, 1981.

<b) The Nat oral Bank for Agriculture
ml Rural Development Bi 1, 1981.

(c) The ( haparmukh Silghat Railway
L:ne and the Kata-khal-Lal tbazar
Railway Line (Nationalisation)
Bill, 1981.

(d) The Pretention of Cruelty to
Animals (Amendment) Bill.

(5) Discussion 0:1 the motion for
modificatii n of Press Council (Budget
eid Accounts) Rules, 1981, by hii J. P.
Mathur at 5 p.m. 01 Wednesday, the
9th December 118I.

(6) Discussior 01 the motions for
Modifies ton of the Maruti Limited (
,c<iUis:ition and Transfer of
mdertakings.) Rules, 1981 b -
Sarvashri Kalraj Mishra ml J.P.
Mathur at 5 p.m. on Thursday, the
10th Decemb r, 1981.
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The House then adjourned for lunch at
twenty-eight minutes past one of the clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock. Th,
Vice-Chairman (Dr. Raft* Zakaria) in the
Chair.

REFERENCE TO THE PLIGHT OF
WORKERS OF SAHJORI COLLIERY
IN SANTHAL PARGANAS, BIHAR

THE VICE - CHAIRMAN (DR. RAFIQ
ZAKARIAJ: Now, we take up Special
Mentions. Shri Shahabud-din please.

SHRI SYED SHAHABUDDIN (Bihar):
Mr. Vice-Chairman, Sir, thank you for giving
me an opportunity to draw the attention of the
House and through the House, of the Govern-
ment, to the plight of about 250 Hari-jan
workers of Sahjori colliery in Santhal
Parganas in Bihar. On 27th November, the
colliery in which they Were working was
bulldozed and closed by the Eastern
Coalfields Ltd. which is a public sector
organisation. This was done in the presence
of armed police and the people were reduced
to being mute spectators of their livelihood
being snatched away from. them.

Sir, the whole "tory is this. This was a
private colliery which was nationalised along
with the entire coal



